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ORDER

:
teseecsasecssessssecevecssss :
Mr. S. Rﬁgl' f'on the Applicant.

Mr. G. Sarma, Rddl. CGSC for the

\ Raspondents Noe.1 and ‘3.
0.4, admitted Notiqe uaxvzd ‘by tounsel
of respondents Ne. 1 and 3. Service of -
nofice on
Heard Mr. Ray. -
The clai@ is for special pay. The Applic-

Respdt. No.2 dispansed with,

lant is a retired officer. Hes seeks the
‘benafit despite the 5th amendment Rules

1993 contending that retrespective benefit
should be given. The applicant also cont-
ends that the claim is covered by earlier
d961510ns of this Tribunal referred to in
tha representation dtd. 17-1=196, Annexurs -
6/1. The applicant filed representations |
on 12/2/95 and 17/4/96. These reptesent- :
ations are submitted to State of Tripura
appligant has rushed

b
and arq.pending.:The

without waiting for the result of repres-
entat1ons. Hence fellouing order?: o

The respondent Ne.2 is directed te
dispese of the represantatians of the
applicant on merits in the light of rele-
vant decisiens and provisions within @
riod of 2 .months frem the receipt of

..onioo.a.:.o..QQOQOOOO'
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ORDER

This order is paased against resp-

coe e,

Rt‘this stage Mr. M,R, Pathak for
Mr. B.P. Kataki, Govt, Advocate appears and
waives notice for Respdt, No.2 and takes

notice FF the order,

>

Fage No, 2

2%

| the. order. and 1nform the applicant accordi=-

'

ipursue hls legal remsady if- aqgriaved by
’.éthe aforesaldfdacr31en.
it uill be open te tne applicant
to submit a representation to the Central
f»if 80 required under the lau,

{ to which the 0.A, has not bean decided en
“mefits. Thé'O;A;'iS'dispasqd,qf‘in,terms
of the above order. No order as to costs.
Copy to be.furnished to the caunsuls of the™

Vice~-chairman

~
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APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE TRIBUNAL

Shpri Satchidananda Banerjee

ACT 3 1985

Iitle of the Case A \3|qg

Union of India ang others

- Applicant s ~VERSUS. - ReS?mdentSQ
I N D E X
S51.No, Description of documents relied apon s 'Page No,
1. Application - 1 - 14
2, Annexure - 1 Copy of Notification dt,16.5,87 15
3, Annexure « 2 Copy of Notification dt,s._ 12,88 ¢ 16
4, Annexure = 3 Copy of Order dated 6.4.1987 s 17
5, Annetire « 4 Copy of Notification dt,6,3.83 18
6+ Annexure - 5 Copy of Endorsement dt. 12, 1,94 s »

7. Annexure - 6 Copy of Representation dt,12, 12,86 ¢+ 20 - 21

8. Amexure-6/1 Copy of Representation dt,17.1,96 § 22 = o4

ﬂ....'.‘.....Q....C.................OQ.

o] dorr®
chbg&
M\VM%

ki daw Do Mrsiy

Signature of the Applicant,

....0..O‘..q.....‘.‘.‘...l..

For uss in Tribunal's Office,

Date of filing - )

OR )

Date of recaipt )
by post Registration Signa tupe )
for REGISTRAR g




BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BEICH ss GUWAHATI

0. A. NO. o9 e 'l‘.a . ' L] OF ]996 :

Shpri Satchidananda Banerj S8 Gessvsescnsns Applic&nte

-Versﬂs-

1. The Union of India =
~represented by- |
the Secretary, Ministry of Personnel,
Public Gpievances and Pension, |
(Department of Personnel and Training)

Government of India s New Delhis

2, The State of Tripura -
«réepresented by~
the Chief Secretary to the

Government of Tripura s Agartala

3, The Accountant General,

Tripura s Agartala;

....'.......'...Besl)mdents.'

1. Particulars of the Applicant s

I), Name of the Applicant - Shri Satchidananda Banerjee,
I11), ' Name of father - Late Bimalananda Banerjee,

III), Age of the Applicant -~ 62 years,

cmto .n..p/2
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IV), Designation and parti-  Dipector of Training,

V.

calars of Office (Name

and station) in which

Government of Tpipura,

Agc'l riala,

employed before ceasing

to be in service

Office address 3

Does not arise since retired.

VI), Address for service of  Milan Chakra,

Notices ¢

Madhya Badharghat, _
Agartala s West Tripura,

2, Paprticulars of the Respondents

I

Name of the Respondents s (a) Union of India

J1), HName of father 3.

III), Age of Respondents s

).

.

(b) State of Tripura

(¢) Accountant General,
Tripura : Agartala,

Does not arise,

Does not arise,

Designation and particulars

of office(name and station)

in which employed

Office address s

s Does not arise,

(a), Union of India -
-represented by-
the Secretary, Ministry of
Personnel, Public Grlevances
and Pension (Department of
Pergonnel and Training),
Government of India s
New Delhi,
‘ conteeeeap/3
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(b), e sState of Tripura -
-represented by - -
the Chief Secretary to the
Government of Tpipura,
Agartala,

(c), The Accomntant General,
Tripura : Agartalq,

V1), address for service

of Notices s As in (V) above, -

3, Particulars of the Order The Application is made against
against which the the following s
Application is made s Indian Administrative (Pay) Fifth

Amendment Rules, 1993, contained
in the Notification 1ssued by the
Respondent No, 1 dnd circulated by
thé Respondent No,2 by Circular
No,F, 10(2)- GA/87, dated 12,1.94, |
igsved from the Appointment &
Services Depariment of the

Government of Téipura(Annexure-4).

4, Subject in brief s The benefit of Speclal Pay granted to

'Bt.posts carrying pay in the senior
Time.scale of the Indian Administrative
Service under the State Government inclu.
ding posts carrying Special Pay in
addition to pay in the Time-scale as

mentioned in }'Schednle..III of the Indian

cont,,..p/4
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5. Jurisdiction of the

t‘p .

"’Rﬁﬁ/&%@ﬁwﬂ 4 / Wy

Administrativé Service (Pay) Rules, 1954
by the Indian Administrative Services(Pay)
Fifth Amendment Rules, 1993 should be
extended to the Petitioner from 16,5,1987 .
the date of hisyjoming the IAS Cadre Post
in the Senior Time-scale and for that
purpose to add, alter, modify, delet
relevant provisions of the Indian Adminise
tive Services (Pay) Fifth Amendment

Rules, 1993,

Tribunal s

The Applicant declares that the subject

> matter of the petition and provisions of

6, Limitation s

Rules against which he wants redressal is
within the Jurisdiction of the Hon'ble

Iribunal,

e Applicant further declares that the
Application is within the limitation
prescribed by Section 21 of the Administrac
tive Tribunal Act, 1985,

7. Facts of the Case =

I)e Tat, the Applicant is a citizen of India,

I¥). Tat, the Applicant while working as Director of

Panchayet, a post in Grade-I of Tripure Civil ‘service’

was appointed

to the IAS Cadre post of MT Cadre on

Cmtunp/5
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officiating basis, under Rule 9 of JAS Cadre Rules, 1954
and was posted as Joint Secretary to the Government
of Iripure in the Panchayet Depai'ment,_cs.vil Secretariate
Agartala by a Notification No,F,2(4)-GA/86, dated
16,5.1987, issued by the Respondent No,2 in the Appoint-
ment and Services Department, The Applicant joined the
said post of the Joint Secretary to the Government of
Tripura on 16,5,1287 and continued to work in the said

post %£ill 31,1,1291,

A copy of the Notification dated 16.5,1587
‘as mentioned above is annexed and marked

ANNEX - 1, : Annexure - 1,

I11%, That, while the Applicant was officiating in
the aforesaid IAS Cadre post of Joint Secretary to
the Government of Tripura, he was appointed on promotion
to the IAS under Rule 8 of the Indian Administrative
Services (Recruitment) Rules, 1954 by Notification
No,F, 14015/31/87-AI5(1) dated 5,12,1988, issued by the
Government of Indie, Ministry of Personnel, Public
Grievances and Pension, (Department of Personnel ang

Training),

A copy of the said Notification dated 5,12,1988

ANNEX - 2, is:annexed and marked as Annexure - 2,

IVe v That, the Applicant held the post of Joint
Secretary to the Government of Tripura from 16,5,1987
£0 31.2,1991 and thereafter was transferred to the

cont,,.,..p/6
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post of Director of Training which post he held from

1,2.,1991 ti1]l retirement on 28,2, ;!.991.

That, the Indian Administrative Services (Pay)
Ruies, 1954 proﬁid_es that the State Government shall
be competent to grant a Special Pay for any of the post
specified as 'B'=post in Schednle-ITlY, either mdividﬁal
or with reference to a group of class of such posts |
and prior to the amendment of the said Rules, by the
impugned Fifth Amendment Rules of 1993, provided that
pey and speclal pay shall not exceed the maximum of
the pay.scale to which Special pay is attached,

_ For such provisions in the Indian Administrative
Services (,Pasr) Rules, 1954, though _the Government of
Tripura granded Special Pay @ Rs,250/- per month for
the posts held by the Applicant as the Joint Secretary
to the Goverament of Tripura, the Applicant could not
get the Special pay so granted as the Appdicant's basic
pay was fixed at Rs.-'-i’?OO/- at the maximum of Senior
Time.gcale at the time of his promotion to IAS on

16. 5. 1987.

hat, tl;é Respondent No,2, in the meantime,
by Order o, F,10(16)-GA/72, dated 6,4,1987, issued through
the Appointment and Services Departument, Government of
Tripura doubled the existing rate of Special pay subject

to a maximum of Rs,500/- per month with effect {rom

1. 1. 1986, .
contececaa/7
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A copy of the said Order dated 6.4.1987 1is

annexed and marked Annexure - 3,

_ hat, the ceiling clause in the Indian Adminis.
trative Service (Pay) Rules, 1954 with regard to payment
of Special Pay was challenged by Pritam Singh, IAS,
Director of Consolidation, Government of Punjab before
the Central Administrative Tribunal, Chandigarh Bench
in O,A.No, 39 CH of 1987 and the said Hon'ble Bench
of the Central Administrative Tribunal by Judgment
passed on 20,3,1989 as reported in All India Service
Law Journal - V=1290(2)(CAT) : page.69, held s

" The amendment to Schedule III to Pay Rules
under the heading 'B'aposts carrying pay
in the Senior Time Scale of the TAS under
the State Governments ind uding poéts
carrying Special pay in addition to pay
the time Scale as per rule 9 of the amended
Pay Rules is gquashed to the extent
provigional thereto' lays down that the pay
Plus Special pay shall not exceed the
maximum of the pay scale. to which the
Special pay is attached, as being discpimi.
natory and ultravires of Articles 14 and
16 of the Constitution, In other words,
the Special pay attached to a pogt shall
be paid to the IAS Officer in addition to
the pay in the Senior time scale/Juniop

- i * -~ "
administrative grade, cont,ueea /8
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e Applicant craves leave of the Hon'ble Tribunal
to refer to the ratlo decidendi in the sald reported

case at the time of the hearing,

That, alter the decision of the Central
Administrative Tribunal, Chandigarh as stated ab ove,
the Respondent No,1 by Notification dated 6.8,1993
in GSR No,535(E) made Indian Administrative Services
(Pay) Fifth Amendment Rules, 1993 for the purpose of
amending the Indian Administrative Services (Pay)

Rules, 1964 in the following manner s

® In the Indian Administrative Service (Pay)
Rules, 1954, in Schedule III under the
heading - "B.Posts carrying pay in the
Senior Ts.me- Scale of the Indian Administrative
Service under the State Governments mcluding‘
posts carrying Speclal pay in addition to pay
in the time Scale®™ 4in paragramh (3) s

(a) the first proviso shall be omitted;

(b) in the second proviso, the word -

tfurther' shall be omitted.n

The Respondent Ho,2 by Endorsement No, F, 10(2)- GA/37,
dated 12,1.1994 issued through the Appointment &
Services Department circulated the said Notification
dated 6,3,1993 to all TAS Officers, but the saig
circular was not served upon the Applicant,

cont.ooop/g :
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Coples of the said Notification dated 6,8,1993
and the endorsement dated 12,1.1994 are annexed

and marked Annejtures - 4 and 5 respectively,

That, the Indian Administrative Services(Pay)
Fifth Amendment Rules, 1993 has been given effect to |
withi effect from 6,8,1993 most arbitrapily and caprici.
ously by the Respondent No,1 and by giving effect to
such amended Rulss with effect 6,3,1993 instead of
101.1986 = the date when the Revision of Pay-scales of
the Central Government Employees was given effect to,
it has caused discriminatory treatment to the IAS
Officers including the Applicant who held such !B'. pOsi
in Senior Timeé scale and thus it has become vidlative
of Artlcles 14 and 16 of the Constitution of India,
The Similarly situated retired IAS Officers viz s
Sarvashri (1) S.I\IV.Gupta, (2) C,Bardhan, (3) D.K,
Bhattacharjee, (4) N,C,Deb and (5) S,B,Sen £ilea 0.A,
No,149/94, O.A, 150/94, 0,4,151/94, 0,A,152/94 ang
0.4,153/94 before this Hon'ble Tribunal for granting
Special Pay like the Petitioners in the present Case
and the Hon'ble Tribtinal by a common Judgment delivered

on 14,12,1994 held s

® We, therefore, hold that the celling contained

~ in the first proviso to Clause-3 under the
heading 'B-.posts ete' in the Schedule-III of
the Indlan Administrative Servi@es(Pay) Rules,
1954 wzis not applicable to the Applicants and
they are entitled to claim the Special pay
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for the period mentioned by them subject coveso ®

\

Dhe Applicant craves leave of this Hon'bls Tribunal

to refer to such decision at the time of final hearing,

1%y, | - Tat, the Applicant held such 'B.Post' of

Joint Secretary to the Government of Tripura from

13,5,1987 to 31,1.1991 and as such he is entitled to

Special Pay of Rs,500/- per month from 16,5,1987 to

31, 1.1991 in terms of Order No,F,10(16)-GA/72, dated

6.4,1987, issued by the Respondent Wo,2 (Annexure-3),

8. Detalls of remedles exhaunsted g

That, the Applicant on 12,12,
‘1995 submitted a represented
atj.m to the Respondent No,2
requesting him to pay the
Special Pay Qi‘_Ré._SOO/- per
month from 16,5, 1987 to

3L 1.1991, but no Order was
wgsed on such representation,
The Applicant again on 17,1,
1996 submitted an application
to the Respondent No,2
requesting him to pay'ﬁie
Special Pay of Rs,500/~ ber
month from 16,5,1987 to
31.1.1991 in tems of Govt,

f Tripura Order daﬁed
64441987 (Annexure-3) but no

cmtooooooop/'ll
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Order was also passed on such
répresentation,
Copies of the aforesaid representations da ted
| | 12,12, 1995 and 17,1, 1996 are annexed and marked
ANNEXs - 6 & 6/1 Annexures - 6 and 6/1 respectively,

9. Matter not previously The Applicant further declares
£iled or pending be'f;,re that he did not previously filea
any other Court s any application befope any Court

in respéct of the matter in the
bresent application and no such
application, suit or writ is

rending .before any Bench of the

Tribunal or Court,

30, Reliefl sought s In view of the facts mentioned in the

foregoing paragraphs, the applicant

prays for the following reliefs s

(a). to modify/cancel/quash or amend the

| brovisions of Indian Administpative
Service (Pay) Fifth Amenduwent Rules,
1993 for the purpose of giving effect
Oof the amendment of Indian Administroa
tlve Services (Pay) Rules, 1954 with
effect from 1,1,1986 - the date when

the revision of Pay.scales were given

effect to;

conteocop/lg
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(b}s for an Order directing the Respondents
" to pay Special pay @ Bs,500/- Per month
from 16,5.1987 £o 31,1,1991 by virtue
of Applicantls holding the post of Joint
Secretary to the 'Govefnment_ of Tripura,
Agartala - a post of IAS Cadre post -
'B-Post' in Schedule-III of the Indian |
~ Administrative Services (Pay) Rules, 19545

' © (e). other ’rel:'-,efs_ﬁ;lf:ich_ the Applicant is

entitled to under the Law and the equity,

prayed fop s N1L,

11, Particulars of Postal Opder/Bank

Draft in respect of the Applica.

tion fee s

I, Number of Indian Postal Order :- @ 07 'éB]/f" 6t
11, Name of the issuing Post Office 3= Aﬁt?/?ldﬁz/
I1I, Date of issue of the Postal Order s= 7. .29

IV, Post Office at which paysble te Guwahatl,

12, List of enclosures s

(1), Copy of the Notification No,T, 2(4)-cAs86,
dated 16.5,1087, issued by the Appointment &

Services Deptt,, Government of Tripura,Agartala,

cmt..;.p/’13 )
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(3).

(4).

(53,

(6.

(7).

R
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Copy of the Notification No,F,14015/31/87-ATS(I)
dated 5,12,1988, issued by the Government of
India, Ministpy of Personnel, Pyblic Grievances

and Pension (Department of Personnel and Training),

Copy of the Order No,F,10(16)-G4/72, dated 6.,4,1987,
issned by the Appointment and Services Department,

Government of Tripura,

Copy of the Notification deted 6,3,1993 in GSR
No,535(E), issued by the Respondent No, 1y making
I}ndian.Aaministrative Services (Pay) Fifth
Amendment Rudes, 1293 for purpose of amending .
the Indian Administrative Services (Pay) Rules, 1954,

Copy of the Endorsement No,F, 10(2)- GA/87, dated
12, 1, 1994, issued by the Respondent No,2 through
the Appointment & Services Deptt circulating the
Notification dated 6,3,1993 (Annexure-4 above),

Copy of the representation dated 12,12, 1995

submitted by the Applicant to the Respondent
No,2 t0 pay him the Special Pay of Rs.500/=-

per month from 16,5, 1987‘ to 31,1.1991,

Copy of the representation dated 17.l.1996
submitted.by the Applicant to the Respondent

No,2 secking relief as claimed in the representation

dated 12,12,1995 above,
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Verification

1, Satehigananda Banerjee, son of late Bimalananda
Banerjee, aged about 62 years, retired from Government service as
a Member of the IAS, resident of Milan;Chakfa, Madhys Badharghat,
Agartala s West Tripura,do hereby verify that the contents of
paragraphs 4, 7(I) to 7(V), 8 and 9 are true o my personal - |
knowledge, paragrashs 7(VI) to 7(VIII) are believed to be true to
"Legal Advice" and the rest of tﬁg_eregoing application are my

humbls submission and prayer and that I have not suppressed any
material fact,

Agartala s v
the J.&.., 1996,

O-—/ﬂ/m/dm 2t /«((x/xu/ e

Signatufe‘of Applicant,

eesssced
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’ . . [ Tea .
In the intevest of public serv;ae, Governor ms !
’ | N [ . ot .
plegsed to oréer &s follows :~ . a'llf",. SIS SRR ¢ L

e ’ Tt R .

1. Shri S. Banerjze, TCS Gr, I, now Diicector o& Panchgygts,
i ' “ripurs, Agartcla cn appointment o the IAS Cadre
' post of il Cezdre, on officlat;uc )asis under Rule 9
of IAS Cadre Rules 1954, for' a pordd of 3(ﬁhree)
months, is pos. od ‘against the Fuu ,ﬂdre post of

NSNS

~Joint Secretary to the chcrnment )F Tripura in the = ;
Panchavat Uepalmﬂent, Cl%ki Scb eta"lat, Agartala

'with effect frcmlthc .date he ‘talies over in the

exlstlnr vacan@y ﬁ" w1ll dlSO hold the post of

‘' » Director of dech*vats, Terura in dddltlon until

furtheyr order,ﬂ
.

2. Shris. N. Guptaf TCS Cru ,qDlrUCtOT.cf Indthrlcg,

. A SO, i Er - 1

LNV -u-' ~ ..-4“.,,. ;.A..-v,“-«._. RN

““““"“”“;“”“”'Tllpur “AGaryala or.appointment. to ‘the IAS Cadre |
post of M-T Caargy on officiating bas is undcr Rule 4
of IAS Cadre Rules 1954, fo. a pariod of 3 (threc) o
ﬁ,nths is pested against »he IAL Cadire st of:
, Jpint Secratary to the Gnvcrnmftt o"Trlpura‘ vail -
’ Secretariat, Agartela in tle In<u51zies D&pdrtment
i with effect from +%e date he talgo wver, He will also
hold the charge of the ost,owgbgremtqr of Industries,
Tripurs in add: 'tiphﬁ until ,fur;:t:‘hor v;{‘défs. ' .
[ . o) ] ,
| : | ' Dy orbcz off tne Covernor,
\ . J vi
\jﬁ\/r | Do v "*'§§7
///// AT ( P[-C. é;l; )- )7’
. J01nt Secretary to the
' overnmont of Tripura

Copy tc s~

1. Chief Secretary, Tripura, Agartzla. -
2.. BSpecial Secroatary to Governor,, Faj hhavan,Agartala.
3. [Chief Se« "~ tary, Manipur, Imphali. ‘

4«  Secretar, o Chief Minister, Tripure, Agartala.’
! ;

’ . ‘ ‘ ‘Qntdno .p/2

t
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TO QE PUBLTSHED 13 THE GAZETTEICF INDIA IN PART T SECTION 2

Q:LZ‘ o 'l NooF, 14015/31/87~016.1 : s
2 Government of Indj:. v

| Pepartment of Fersonnel ¢ T:aining '

; - Ministry of Personnal, P.CG., & Pensions
TR AN kY

1

'i - ‘ . T’New Delhi, qpe'i;'uecember 1988

3 . f P |
NOTIFTCATION . - . . w0 L :
. . T : -
' In exercise of the powiers cohferrcd by sub-rule(l) of
. rul: 8 of the iIndian Administratji Coru: tRecrys - '
. Rules, 1954 read wit: Ars-rative|service (Recruitment)
L the tndi >4 read wit. sub-regulation (1) of regulationd9 of -
S . ¢ Indian Administrative Service ($£po;ntment~by Promption)
-+ }egLiations, 1955, the President is pleased tp eppoeint-'S/Shri”
' «‘1' c Banerjee, 2, S.,ll. Gupta, 3.D.K. Bliattachar jée,
o4, ﬁ,M,.Choudhury} 5..J.p, Guptag 615.8. Sen, 7(8?K.Gangu1y
e xgmfeis of the State Civil Service of Tripura to the Indian
minlstrative Service o1 probationiand to allocate them to
Ehg 201nt caure gf Manipur-Tripura under sub-rule (1) of
rules of the Inqlanygdmznxstratzve Service (Cadre ) Rules, 1954 .
. P . . "' . . ., .‘ . " o
. SRR AL O SR
. . . . -‘ ‘,l ) ’ o . . "
._':_"‘-._,. i . ‘ R E . A ) (1}1037(: M.RTI—fUR ) v
T o .QESK OFFICER.
The Mnnaqér,' ' , : 3
s Covt, 2f india Pross, . ? -
aciad ‘ E‘?‘ ri é’h’-d"-(nf"\r ;an:;.) Ve, Niad ._;.*; [} .n'f":"?' o ‘,'IL:{.".“"', ‘Al,"-fﬂ{!iwﬂ,‘:f&:%_ s it b gy
' ! . % - ! 7'!". .
No.F.14015/31/07-A15.1T . - Wew delhiy.the L7 12 ol
. 4 . ' ‘ . | A . - . S .n..."-, o i‘} e
. A copy is forwarded tcor information o the followlng:~xy'w"w -
- . o Loy
R The Chief Secrutary to the Govt. ¢f Tripura,,Agaktala, '
o : (with 7 spare copies for onward tr=z2nsmission to the - -
[ officers concerned.) ' L ,
. . . . I .
2. The Chief Secretary, Govt, of ‘ranjpur, Imphel, - e :
” - ’ : oo N 1.
Ja. 03 Accountant General, Tripura, Agartala, . o -
", .74,  Secretary, Union Public Service jocmmission, Wew Delbi,
ﬁi;" 5. l.E.o. to the Gowt, of India, New [Dcihi.’ ' | ‘|
' [ . . . ' .\ , . )
T ! o . TWH:&M\GC{
e : ] * ( M.E. MATHUR )
: i DESK OFFICER.
YUmannnT G, SPRIBUTLON | '
V. LT3 Y ALE(I) Svction, 2, Research Cfficer(CMm),Deptt. of
versonnel & Trg., ,3. B,0.(PR) Cecrier. &, ATE,XII.Scchionn
' for civili nist, X .‘T\—ew-‘w\ég DN e, :
10 =nare ~opies.
1
“
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,/’ J'}t,\‘ P | L oo GHINE *‘;”13" ”’/7‘— 4
" 2« E A GOVEBRRMLUT OF TRIPURA - MWIB Z>
' o AFPOLNTLENT AlND SERTICLES LBLUARTIH; m —_—
o ; ) ) -
‘M?’"mwg.ﬁ‘;w(16)-—0/(/'72._ Dated, Amrunls, the 6Lh Apeld,
. ‘e ,~". 'r) : ' ‘ ;' . . A . )
: l .: ; ' . ’ i . ' .-O“ 1‘ QB E. Bﬁ
“. ) ) : . - St - v I'..M e
o s ‘ _
WHDREAS in cxexuiqo 0l pow(rq conicxxwd by -
| por.:gmmx =2 of "hcrmlc«l (HI) (l) of 1n8 (I’ ny) lm'('
L
o 19)/), opor‘i ). l"\y uy Lh(' thuﬁn' bl '\HVJL‘ v'wh Were ‘
'? attached to tnn following. LAY Ci lrc pc:k}of H T‘ @ ? gJ
iTripura Wing, vide oiders MNo. 1‘.1)( 6)- w/zz d:'tml 2717 NER
. 2.1.84 and 4.4, O7. 1
Sl.. Name of Oodre post Amount of. SGpoeeinl,
No, ' P Py nltochod, .
Ty B S j"f/jjjﬁf“-:, o
.................................................................... Qe
a ¥
» -Secretarios to tla Govarnmuuu. Cee 34300 /4
2. Socrotury to Chief ”injULOL e e300/~ Y
. | > .
3+ Secretary,Puslic 'hzrvi(.n Cibrirnd ey xi«‘n;“ 3, 500/ =
. Ao Joint Jocrotory 0. tho Gov. 1nm'nL ﬂ;zso/fi
/;;év Doputy " Sod1ot1rv to “thy UOV'Lnl'li . 200/«
276, District Phgiutrtte & Collectlo: (n\dt) ,u.}ﬁﬂ/~‘j@";u§
/ - Te Digtricet M Glosvibe o COJ._lLQUX,(NO].‘th) 3’:.?‘}0/—j REANE
8¢ District Magib ibe & Collector{Seuth) 1,250/—
- 9¢ Director of dolfnre for Scholule Trihun.$“200/~"_,’q' :
«.10. Director of'Laxd Reconds &,S:tbicmént,h . 200/~ o F
. ' i .
. 11, Dircctor of Incuwtrica, : cee Fso 2CV) /
. 1 e ('I
1<, Director of Public ile!ntions Tunriﬂm. e 200/ -
.'13.ﬂnogi"trur, Co-op.rativy Sociat: .. v, P00/ L
L 10,1D1rector pf Foo% & Civil Suppl o« . 0200/-
'; 15@ ComMLSﬂiOHOL oﬁ‘lzcx:n w Tiatoon. 5,200/~

16, Commissioner of annrtu’nt\] “nquiros. B2/ =

| 17, Dircete 'ry, Velfnre for 3cheduloc Caastow, ﬁ.?QU/~

Coatd..... ... /o,
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V1 (Fe-BEOUILISHID Ii THE ANTRWADIATY GazkiTs lop DiDIA Ti anx II
» $-a0-04 {1} e, <>.-o.,1% S S *

SO P . N0, 51030/17/92+ 43S ii'}«k | >
Govsa 1nmvnt ot Ind ’

el | '.li_f T , A;"”'/Q?"' A“*@Wahza/ ‘x\‘w;

b

4\'.Uipi3iry.of Fersonat], Puolié Griovences and Pensions
o (Departinint of personnel’ erd Training)
, .- vees 6‘ [ - :
- New D°lhi,tiha nugust 1953, e
*‘ JOTLAIGATIgY T :
| : : ' . !

o,

et ™
N

. |
G.3.R, j?.L S”(,;. ...,In e.u*c1se of the pewers co.:.&xvd b*"
ugewsec ion DT ERH I3 10 the All=Incia Services hct, 15[

-( L of 1951), the Cential bov°mn6nt aftei consyltation ulth the
state Govefnments CoﬂCurf3d hare shy makeslihn.tolgow1ng rules ]
further to: amend 'the Indian’ Adminisuratlvelo*rvicé (Pay) RU‘GS,

1954, ninoly :~ ,

. "

e /o (1) ThGS? Riles iy b ca)]Po thy IncJaq Adming sty atlvo :
Seuvice (Puy) E{JJW’“L._MEndment Rules, 1993 Co

i BN
5 . . - bt oo
(2) They vhdll tom2 into force on'the date oi their: 1'WL A
publicstion in ths 0r;1c1al Gezetts, - ] i o {
2, . In the Indian Akmfnle“Lt‘VU ~ervice (Pay) RuleS,;l9J4 R i
in Schecule [IIT.  undey the i2:ding "B~Posts cerrying =y in- tﬁe‘ o L
Senior Time Serle of the [n\vu“',ﬂnkni trative service unger the .0¢ L
:)tt Lv G()/‘E"nr\vnvs _ntludlh '.)z:uts ct “. 'an St )eCl-al pI{S m I . ...i +
a'ﬂltlnn to pay in the Tise Hczle™ in nayaarenh (3)g - : ;'f S
. . { NPELT I '
(ig the first nrovisa shall e omitged; S |
(3)  in the second poviso, the word "further" shall be ;
cnltted, f , '
N i . - ) /"' . . i
! J“r)
/ 1 !
] ./.
U : ¢ r'""”“‘*"““?
) ( o anliGR ) o ) '
{l !‘v. ] " " ( N ’}3 Officer
R ' ! ! ' 3 L : 1’01- - :"A',',"‘ | A ;;': .
- o
;;.2/“ ) ‘ “ !
1 . ' )




- | | - ‘ ""*/7" /iﬁwlweug

- —— -
,l"t_ : ' ’

| BE PULLISTED I Tt EXTRZORDINZRY GAZETTE OF INDI & m,pz&u,.
SECTION B{i) dateg 6-8-93 ‘ ] oTIn

NMOL11030/17/8 2~ AIS{I1) A
wmverament of India
Ministry of personnecl,Public Griavences and. pc:*sions o
, ( cparwent of persoancl” and ’I‘raining) e

New.Delhi 6th august; 1993.__ L

' -NO'I‘IFICA’I‘IONAJ' { L B
3 { . -

F R, No........v......o.In exerci.se of tho pcxwers conferred
py! sub-section (1+ B¢ Scction 3 of the All-Indic Scrvices Act,
1951 (61 of 1951) ,.. L{xo ContraL Goverrment, aftor consultatior:
with the State Covcmmcnts concemed, hereby. makee the
followir.g rulcs TCEMEY: further to cmcnd the Indian A&ninistr"
-tive Service (Pay) Ruloes, -

1. (1) These rules may be callac the Indien :’\dninist“
tive Ser~ice (Pay) __ Fis fth _Amendment Rules, 1993
(2) Jhoy shall come into frice on the date. of thc&r
publication in the Offleial Gazotte, S b
2. J In the Indian Adninistratizo Oc.WiGG (ray) Rules,‘
¢ in Schedle TII.Under the he adiag "B-Pmsts cerrying
LlL‘y in the Senior Mme Scale of the Indlan Adwinlstrative

, Barvice under the State Govommoflt; inecluding posts calrying

,.)ccial pays in additicn to pay in thz Timo Scale" in
paragraph (3} :. ]' % W
(a) the fi rSt{p"’OVin Shal ba (?mitte"d:‘ oy Lo
(D) in the sajond proviso., the word "furtbcr” shall
4 A - . - .‘é‘ A
be omittod, o S o _{.s .
c e L i Sﬂ/« 3 ?
Y. P, DHINGR
(Dczskpo f?’iggg A)

————eti—

COVERNMENT OF TRIPUF .2,
MPPOINTAENT & SERVICES DEP/RIENT

NC.F.10(2)~Ga/87 . Dateg, Ag,e_r‘tela,ﬁhaﬂ){banuary,l% 4q
lx *® . . i A

Capy to 1. )

1, Ffnanco: Departmdn't, (Bstt, Branch), civil Sectt.,

3 Agartala for infomation and teking necessary action

20 All Heads '}r Department for infomation .

3. v All Treasuxy Officer for infornatien,

4. ALl IAS, Officcrs for infonration,

i ,’

/uf/(w{r/é

( A L, Chakrabortyﬁ 2

Deputy Secretary to the

i i - T i de .:‘
G(.vc<r:kment of -Ilpur-l




3 e : C . ;
Ii . -.",.‘_'— . - . . . . .

o ?me¥ ‘ . )

P . ' 81'{ S.Banerjee ,IAS R2td.), \ ' L s
: Mi{lanchakra,P.0c-All.Nagar, ' R A

PiN~_999003,Adqrtalse S oo ,

- 3] , . o .' " ’ .
Tho Chief Secretary, - o
Gevt, of Tripur: s : i
(hpptte & Services Ueptte), :
Agartala, f K
o

s ey

Subjects~ Grant 9f SploPays

Sir,

I am te refer to the App.{o & Services Departmant "
Order NooFo10(14)-GA/72 dated 6-4~1987 under which SplePay -
for IAS cadre pests’ imrhecgeavEs has scen allewedo But in
tormg of previgo-I “e Rule 9 of .the IAL Pay(2nd Amanidment) |
Ruteg,efficers in the Sroscale ef L& vnese pasic pay was
1e$8 than Psec4,700/~ were entitled to gat Splo?dy £or helding,
ay.zci.fied pestse But eofficers 'Lik@ (e whese my was fixed
at. ;the maximum of the t»r.sc%le ef 1&. -,200/- o Pse4,700/=
ii%oa%e4,700/m wery mat entitled to &pt¢?ay for helding . the
siune pest and p=rfezuming the samea o: w‘ P and ‘hazardsus pature
of duties,beciuce of the existencé of %he aaiﬁ previsien %n&@
pay plus Splotay eoeuld g@t.egéee& th° m&ximum oﬁ th&ascalea

This previszien has,hswever.beezx' r vecl in &ugust 1993 vide

Ne:¢fication nonlioao/iv/sz-anafxxb dated 6-8-1993 af the
Ministry ef Personnel Po.Ge & Pensier (Department ef Persennel &
Truining) affer my retirement frem tervice én 28th February,
1991, ' )

20 That provis:en was reched fxcm‘the IA&(Fay) &ules,
1994, because of it ai sc'reminatery ature,but was net given
effect te frem a riitresapective dateraac was made eéEZE€I$Z"equ
fzmm the écte ef ite puh;icat‘on in the efficial Gazette datzxd
6+8«1993.1In this comxvctisn,reference may ke made of ~the decisiox
off Central Administrative Trikunal Char&rig&rh Bench 4in OA Neo
369 CH of 1987 (Pritam Singh Vs. Unien ¢f India)e Gevt. of India
hae alse vide their Nocificatien NegliC30/17/92-AIS/IL-A dated
, 6~3-1993,Ministry ef Personnel PoCok "ensien(,l)egartm»nt ‘of

Pe:sonnel & Training)left the fusue sith the State Gevtao

" ad@vising them te decide xn the matter of granting ef &pl.Pay te

Centde«.P/2,

e ) R
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théix respective vificers p%ﬁt@ﬁ in their & tatea,suhject
the f£inal decicien ef the Supremc Court in the -

pplobeavm Petiti b filed y the ‘Govt, of India against the
judgement of the Ch @ndrigarh Bencx ef the Central Admlnistrative
Tribunalo' ,4 ’

3e Recently,the St@te G@Yte i Tc&pura has alse granteﬂ
opl¢Pay te 6(six) uﬂh similar e gicars vf@ Ewtifiuatien '
Neo L 2 3 1158~ (‘o/’ ‘73r dited /i'/(/% of ,the
Appt. & Services Department all-vinq Sylo Pay:lte S/sri
30KaGanguly and 5 /others fer 'the peried o their services in -
varieus capacitias as IAS, It is regretted that the same -
benefit has net been extended te me theugh I worked in varieus
~apacities ca*ryiuq SplePay 1n the b caﬁre as z« S 2

G i) J@:nt Sccletary from 1‘-5-1987 te 31w1w1991:

iil Direcuar of-T;aining izem 1-2-1991 te 28~2-19916.'
:,0 1 B "A
e v .
6; I would reguest yeu ta kildlv cgnsider my case

qympatheuically end genctisn me b;lov y ag admisaible against

the pest ﬁelﬁ by e at y@ur earliest‘
/- :

{ 4

L8 .
el

i

-/ . ' Yours faithfulli .
S , . .;
y

. ‘/ : . : . ; o .
Pated Agartala,thhe -~ . . a o , .
- : o . ’ ST -
¥ . . X ‘ : ) f‘ H
/2 CL' Dacember 1965, ¢ s w > Coee b

KA &aganﬁrj% }

e )

N i e
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3Y BAHD SERVICR
) « .
Rotxd GE:_ , ,th;tedsﬁgapmlns
' i Junuary/D (hs 1086,
- . |

Fron se thpd Sutehndxmandu Ban@x};jee,
" ﬁﬁra“o(%tiwd); ]' : oo : .

g l""’m @Hﬂimg ] Ly . B | ' ) CTw

‘ 7.0, f‘rﬂndhutlnagal‘ Lo R \
Aghptale s PIN 799 003 :
et Tripuras ’

!

. . t .
. . . e
To ) 1o
' : . [}
. St * ) Lov
.

Dia Chief Gecratary to the T
' Covapument of mwm; SR
Lppartnlae

: .
i -
j 5

o v ugeats 4o myment of_speetal Fuy,

. B R

By vy sepreseatation Aated 1212, 1995
addressed to ym,i claimed paywent Of Speelsl Fay @ .

Rs,600/= (Rupess five hundred) only per month fop the

Li’w@rio:i from ¥.5.1387 %0 él.lﬂ%:‘.jﬁnﬁﬁg v dsh’ mm
| I held the post of Joint Secratary to the dovapament -of
 Tripura, $n taids of c“xfaé'{mfn 100 18)- 6/ 72, anted
6.4, 1937, fgaued by %he ﬁ&v@mﬂ«m‘-: of Treipura, Appoin{ment
& Sarvic@s.m;}a‘gm'&ﬁﬁ, But Eo{ uy ,mrmﬁ.m me&ived no -

/"
. ' 2
respens® £pow you, v l ? . o

CMt.onanz




] 2 S
2 T peitaraly ny anhmlasdon- ng pelow

| since 38,8, ©R7 1 vas noldirp the I hoG.Cadred Post
loﬁ‘ Jolat Secretary (O the{ Govesnt @2t m‘ ‘i‘ripﬁrﬁ in Senior
Mpe.geale of ! Jﬂ»«i’?m/a» wiﬁ of pay i‘ixed at 40 maxinmum

of the NMne-scale at’ ngb&%ﬁ/m

r

!

By the indias Mmmisﬁm%we swviw (?ay}f 5.

0y H

Apendmant m:ws, 1903 publighed o € 8.19939 the first

provist %0 C’tmse.(a) in “»cheﬁula.‘ﬂl of the Indian pdmind s-

! « ’VN/./

trative Sesvicy (Mei) m.eg, 39 »s's 'rrovidec'i that the pay
f i ot '

lnlus apeednl 1y ¢ sail nob excawﬁ e caxiamn. of the Paye

: Y% [,xz,x
soale Lo which gpecial pay 43 B':tzshed or Gmitted and
: N

folloeing the decision of the i-s;m,'urm? gapreze Court in

Ny S Jinknra & otiexs VA3 Un:wn ol Jadia as poported ia.

AR 1983 ¢ ".‘@C‘ébw ong the deefsion of the Hm‘?m t?@nﬁml
Aqministrative ifr;‘puml,, mandﬁgfnh Bgnoh In t&xef’ease of
pratows Sdagh VRS Unim of md.,z and others as 2‘63?01"?'»55 in

AT 9T mow) (bAT) - 53,, !:s.w ¥ T«’l hle s«antml Aﬁ_miatm‘kive
Tribwml H Gi‘h&lm("ﬁ aifcﬂeh by a eamw Judgmant pagsed é&

140 12. 1994 10 m:x. sioegcfm {s. isaﬁtaguly ¥ Ynion of Indie &
Ors)y o A,,Num@/g-i (x.f Gtspm tUnimm of ’lndm & Ors),

0, A.f10, 150/94 &u,Barcﬁma V,Unim of Tnala & Ors), 04,80, 1‘31/
94 (Fk(,h.rnafmmmrjw v, Unjon of India & Qw), ,u,r«m, lomd

',y 1, o

'CMtaow‘W3
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{H,C.Neb V,Unica oi‘ Zné&a ,& Opa)y 0,010, 1684 (8. B.8en ¥,
Union of Iadla & er lxem ma% & Amndmem Rules have to
bs extended o mw6,8¢m93 :?etik«ws and as sum althon gh

1 retired f‘ron sorvioe Gi %z.:lk;sf T an @'wi?:led to special
pay for hom ing m post of J,oinf %cmtery te tiae Govarnmant
of Tripura {rom 13093. 187 ¢o 31,1681 @ Rg, 500/~ par mouth
ia %ewq of Goy murzevm od: ‘Bripura mﬁer dated 6.4, 198? -

r;ei."erre:?:. £o aamv-a.,l, ‘ ' Eg
. , .
LIf 1 do nok get eny reapiagt to this Mpre’eenmtiw

lotce within a formmﬁ {ivem - tize date of recaigf;
of this by w:u, "3 simn mm; :xzy wgdwﬁs b@i‘m the
fion'ble Centyal -Mminist:.@.uw Tribunol, Guwghatl ’
Dencli, without rux{ﬁier pifgranca, to you esi]tiww |
tours faithfully, ©
S A g e
| e /Jif{()y O Y e L" 0 ‘/¢<« o {‘v’*’(/ <
s pa%&hiﬁmmxdn "Jme:rme)
REGISTEREN W2 I xi/l‘“ i IAg (Mt}rad),

N
Copy B0 so 3. Taa %cratm-y, Pinm%w of Pergonngl, Pablif

;?ic‘vnmeg & Pengim, (Department of Pergonnal
& z.wuiming), Goveriment of India, WBS DELHY;

- T .
N

2, The Acaounmm Genaral, Tripmmg Aparinlia for
fayoup of in(’mtim and necessary nction,

at yonp pisk ond coetg, |

4k e

A Tk . 5 )
s /

. m\\ . Is
/‘ R e 1. - ‘ '_v_.._.',':‘,/ —l ‘ / ‘ ."IL i ‘ /L.-( ',' ’ l"' /) r/ .\ (. l/
. < T (s Seh Aganonda Eezner% ge) /
B O FhTES (Ratired
' ' : . R ) R
//" ’ . (S . f /_, "/ ’ !/ (/‘ //
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